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CHANDIGARHADMINISTRATION

Draft as modified on dated 29th January, 2014

SOCIAL WELFARE DEPARTMENT

Notification

The 7th February,
No. SW3/SCPCR/2014/1265.—| -

2014

powers conferred by sub-section (1), read
------ — -—- . ~ i of C h i Id

powers to discharge the functions of the ‘State

with clauses (at tn o k 12®5,~ln exercise of the powers conferred by sub-section
Rights Act 2005 (4 nf 9nnR\SeCt'°n °f Sect'on 36 of the Commissions for Protection 
Government under! a t ^2de'e9ati°n °f pOwers io dischar9e the funct______
F No 11030/1 /9nn2h| mCt2b'd by th® Government of lndia. Ministry of Home Affairs,-vide Notification 
the fdlZg m^s namely - AU9USt' Administrator‘ U T' Chandi9arh hereb*

1. Short title and commencement.—(1) These rules may be called the Chandigarh 
Commission for Protection of Child Rights Rules, 2014.

(2) They shall come into force on the date of their publication in the official gazette.

2. Definition.—In these rules, unless the context otherwise requires,—

(a) “Act" means the Commissions for Protection of Child Rights Act, 2005 (4 of 2006) ;

(b) “Commission" means the Chandigarh Commission for Protection of Child Rights to 
be constituted under Section 17 of the Act ;

(c) “Chairperson” means the Chairperson of the Commission ;

(d) “Member" means the Member of the Commission ;

(e) “Secretary" means the official appointed by the Chandigarh Administration as the 
Secretary of the Commission under section 21(1) of the Act ;

(f) “Section" means a section of the Act

(g) All other words and expressions used and not defined in these rules but defined in 
the Act shall have the meanings respectively assigned to them in the Act

3 Selection Committee.—The three members Selection Committee referred to in the 
proviso to section 18 of the Act, to be constituted by the Administrator. U.T, Chandigarh shall be 
headed by Advisor to the Administrator

4 No person having any past record of violation of human rights or Child rights shall be 
eligible for appointment as Chairperson or other Member of the Commission

5 Secretary.—The appointment under section 21 of the Act of the Secretary, officers and 
other employee of the Chandigarh Commission for Protection of Child Rights shall be made in the 
manner as under :—

(i) The U.T. Administration shall, by notification, appoint an officer not below the rank 
of a Joint Secretary to the UT Administration as the Secretary of the Commission

(ii) All other officers and employees as may be necessary for the efficient performance 
of the functions of the Commission, shall be made available to the Commission by 
the UT Administration

(iii) The functions and the responsibilities of the Secretary shall be as prescribed under 
the Act.

(iv) The salary and allowances payable to the Secretary or other officers and employees 
of the Commission shall be as prescribed by the UT Administration
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6. Terms and Conditions of service of Chairperson and other em ers.—(i) 
Chairperson and every Member shall hold office as such for a term of three yea e date On

which he assumes office .
Provided that no Chairperson or any other Member shall hold office as such after he has 

attained :—
(a) in the case of the Chairperson, the age of sixty-five years ; and

(b) in the case of any Member, the age of sixty years.

(2) The Chairperson or a member may, by writing under his hand addressed to the 

Administrator, resign his office at any time.

(3) The Chairperson and Members shall not be eligible for appointment for more than 

two terms.

7. Term of office of Chairperson and other Members.—(1) The Chairperson shall 
unless removed from office under section 19(1), hold office for a period not exceeding three years 
(from the date of assuming office), or till the age of sixty-five years, whichever is earlier.

(2) Every Member shall, unless removed from office under section 19(1), hold office fora 
period not exceeding three years (from the date of assuming office), or till the age of sixty years, 
whichever is earlier.

(3) Notwithstanding anything contained in sub-rule (1) or sub-rule (2)—

(a) a person who has held the office of Chairperson shall be eligible for re-nomination, 
and

(b) a person who has held the office of a Member shall be eligible for re-nomination 
as a member or nomination as a Chairperson :

Provided that a person who has held an office of Chairperson or Member for 
two terms, in any capacity shall not be eligible for re-nomination as Chairperson or, 
as the case may be, as Member.

(4) If the Chairperson is unable to discharge his functions owing to illness or other incapacity, 
the Chandigarh Administration shall nominate any other Member to act as Chairperson and the 
Member so nominated shall hold office of Chairperson until the Chairperson resumes office or till the 
remainder of his term.

(5) A vacancy caused by death, resignation or any other reason shall be filled up by 
nomination within ninety days from the date of occurrence of such vacancy.

8. Salaries and allowances.—(1) The Chairperson and Members shall be entitled to the 
following remuneration :—

(i) Chairperson—^ 25,000 p.m. and ? 7,500 p.m. for Conveyance and Mobile allowance.

(ii) Members—? 1,500 per meeting, subject to the condition that monthly amount will 
not exceed ? 15,000.

9. Leave.—The Chairperson shall take leave of absence from the Administrator, UT. 
Chandigarh and every Member shall take leave of absence from the Chairperson

10. Leave sanctioning authorlty.-(l) The Administrator, UT. Chandiqarh shall be the 
authority competent to sanction leave to the Chairperson.
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every Member and '/
(2) The Chairperson shall be the authority to sanction leave to

of the State Comm^sSn^ aUth°nty ‘° SanC,'°n leave ,0 any or en.pfo/ees

JJ from thp9 allowance- The Chairperson and Members shall get their tour proyammes 
approved from the Admostrator. UT, Chand.garh They shall be entitled to the travelling aM dait/ 
allowance as admiss.ble to the officers in the super time scale m grade pay > 10 000

(2) HRA.—The Chairperson may be provided Government accommodation of in the absence 
of the same House Rent Allowance as applicable in the U T„ Chandigarh to officers drawing salary 
in the Super Time Scale (basic pay) shall be payable

12 Residuary Provisions.—The conditions of service of the Chairperson and the other 
Members for which no express provision has been made in these rules shall be such as may be 
determined by the Chandigarh Administration

13. Functions of the Commission.—The Commission shall, in addition to the functions 
assigned under various provisions of the Act, perform the following functions namely :—

(a) analyze existing law, policy and practice to assess compliance with Convention on 
the Rights of the Child undertake inquiries and produce reports on any aspect of 
policy or practice affecting children and comment on proposed new legislation from 
a Child Rights perspective ;

(b) present to the Chandigarh Administration, annually and at such other intervals as 
the Commission may deem fit, reports on the working of those safeguards

(c) undertake formal investigations where concern has been expressed either by children 
themselves or by concerned person on their behalf ;

(d) ensure that work of the Commission is directly informed by the views of children in 
order to reflect their priorities and perspectives ;

(e) promote, respect and serious consideration of the views of children in its work and 
in that of all Government Departments and Organizations dealing with children

(f) produce and disseminate information about child rights ;

(g) compile and analyze data on children ,

(h) promote the incorporation of child rights into the school curriculum, teachers training 
and training of personnel dealing with children.

14. Procedure for transaction of business.—<1) The Commission shall meet regularly at 
its office in Chandigarh, at such time as the Chairperson thinks fit, but three months shall not 
intervene between its last meeting and the next meeting.

(2) The Commission shall ordinarily hold its meetings in its office located in Chandigarh.

(3) Secretariat-Assistance.—The Secretary, along with such officers as the Chairperson 
may direct shall attend the meetings of the Commission.

(4) (i) The Secretary shall, in consultation with the Chairperson, prepare the agenda for 
each meeting of the Commission and shall have notes prepared by the Secretariat and such notes 
shall, as far as possible be self-contained ;
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i il li'.r;! Iwo doiil woikiiin
V>0 lhe agenda paper. shall oullnmily bo Ghculntocl to 

stays in advance ol the numtlng, except In caser. wlmn ui|l<” 
............. ,11IH ,.t i;v<’iv inooiing ol |h*

(5) I oi mambois including the Clialiporson shall Ion" the 'I

Commission
® Ml decisions ol lira Commission nt H» l,lkl " 1 y

th.u in n«. cos.......... ninlllv Ol voles. «... Ctmr.porson. o. In bls nl-rnct,

presiding shall have and exoiciso a second oi a i.asting vote

(7) || to. any mason Iho Chahpoison. Is unable to attend Iho mooting of tho Commission, 
any Membei chosen by the Members piesenl Hom amongst themselves at the mooting shf preside

lb Minutes ol the meeting.—(1) Iho minutes ol each meeting of the Commission shall 
be lecorded doling the meeting itself or immediately thereafter try the Socrotnry or try any other 
etticer of the Commission, as directed Such minutes shall be submitted Io the Chairperson lor 

approval and. sufficiently before the commencement ol the next meeting

(?) the conclusions ot Iho Commission in every matter undertaken try it shall be recorded 
m the form of an opinion. Dissenting opinions, if given, shall also form part of minutes and be kept 
on tecoid Action shall be taken on the basis ol majority opinion where there is any difference ol 
opinion

Present stage of action taken °r

(3) All oideis and decisions of the Commission shall be authenticated by the Secretary or 
any other officer of the Commission duly authorized by the Secretary with the prior approval of the 
Chairperson in this behalf

(4) Unless specifically authorized, no action shall bo t-iknn i-»> ii,„
on the minutes of the meetings until the Chairperson confirms the same °f thB C°mmiS8°n

(5) A master copy of the record of all meetings and onini
maintained duly authenticated by the Secretary and a copy of II S ° 'W Commission S,K111 bc 
shall be kept in the respective files for appropriate action O m'niltes Pertaining to cacti item 
records and for convenience, copies thereof with annmnriM, pin,Ons s,lal> be kept in respective 

„ (ai. TV PP0P"ate lnd9xi''9 shall be kepU ua,d flles
16 Report of Actron Takon.-Report ol the |01,ow „„ 

commission at every subsequent meeting indicating therein it Sha” be submitted to
each dem on which the Commission has taken any decision in PrGSent sla3e of action taken o'1 
the .terns on which no further action is called for any of 'ts earlier meetings, except"1?

17. Panel of consultants.—The Commission 
assisting the Commission in a wide ranae of taev may constitute a 
forces o, Committees ; for research °'t
academic research, administrative, invest,gative lea', 5 Con'm'ssion mav rt* ' 
Commission may devise a transparent process fnr .V CIVlt s°cietv om V draw on exPcfls ° , 
available for quick delegation of tasks. he emPanellinq Ups to form the panel

e consultants so that they
18 Annual report.—(1) The Commission 

the 31st December every year for submission to the Ch^* and publish
(2) The Commission shall also prepare andlgarh ^ministraTon r6P°rt **

necessary under the direction of the Chairperson PeC'al rePorts On s
Pecific issues as and



SCHEDULE I

form I

The Chandigarh Commission for Protection of Child Rights

Detailed Budget Estimates for the Year--------------

[See rule 18(6)]
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FORM IV

The Chandigarh Commission for Protection of Child Rights

(Abstract of Nominal Rolls)

Budget Estimates

[See

Sanctioned 
Budget Grant

9

Posts 
included

Posts 
included

(b) Post vacant

Total I. Officers

II. Establishment :

(a) Posts filled

(b) Post vacant 

Total II. 
Establishment

(b) Post vacant

GRAND TOTAL= 
I, II and III.

Posts 
included

Explanation 
for the 

difference 
between 

sanctioned 
budget 
revised 

estimates 
and budget 
estimates
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IIUUUI I ANU ACCOUNI III ADM

I.S'W lllln 111(11)1

AVMINWHA1I0N

I If’rtrh nt A( ( uilllln (I xpnililll(im)

SillillK’S

WlHios

liavol 1 xponsus

Office 1 xpensos

(a) 1 uinitum

Postage

(0 Office Machine's 1 qulpmonl

(d) I ivories

(<>) Hot and cold weiilhoi charges

(b lolophonos

(g) 1 lectncity and W.itoi Charges

(h) Stationery

(1) Printing

(1) Staff Car and othor Vehicles

(k) Other items

5 f eo and honoraria

6 Payment lor professional rind special services

7 Rents, rates and taxes/royalty

8 Publications

9 AdvortisinQ sales and publicity expenses

10 Grant in aid/conlributlons/subsldlns

11 Hospitality expenses, sumptuary allowances etc

12 Pensions/giatituitlos

13 Wnte of losses

14 Suspenses

15 Other charges (a lesiduary head mis will nlhnM " Wl" fnciuoo rewards and prizes)
Heads of Account (Mecalpta)

1 Payments fry Central Government

2 Other receipts

298f CCUT—Govt Press 1/ / f lid
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